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HCT-M9
Statement of cases reserved for pronouncement of Judgments/Orders 

in respect of the Court of …………………………………………………
(for the month of ……………………., 2016)

	Sl. 
No.
	Title of the Case
	Date on which the case is reserved for Judgment/Order
	No. of such cases in which Judgment/ Order has been pronounced
	No. of such cases in which Judgment/Order could not be pronounced despite the case having been heard and reserved for Judgment/Order
	Reasons for non-pronouncement of Judgment/Order within time-limit

	1
	2
	3
	4
	5
	6

	
	
	
	
	
	

	
	
	
	
	
	

	
	
	
	
	
	

	
	
	
	
	
	

	
	
	
	
	
	

	
	
	
	
	
	

	
	
	
	
	
	


Signature of the Presiding Officer
3

HCT-M9

STATEMENT SHOWING 

NUMBER OF MISC. APPLICATION(S) REGISTERED, DISPOSED OF 

ON THE DATE OF FILING ETC.
	No. of Misc. Applications registered during the month
	Nature of applications
	No. of applications disposed of on the date of filing
	No. of applications in which more than one adjournment was granted after the service of respondents
	Whether all the applications have been disposed of within 10 weeks from the date of filing of applications, if not, reasons thereof

	1
	2
	3
	4
	5

	
	
	
	
	


Signature of the Presiding Officer
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HCT-M9

Statement showing number of un-examined witnesses in Civil/Criminal Cases

in respect of the Court of ……………………………………………….
(During the month of …………………, 2016)
	Sl.
No.
	Particulars i.e., title and number of case
	No. of witnesses though present allowed to go un-examined
	Reasons for non-examination of witnesses

	1
	2
	3
	4

	
	
	
	

	
	
	
	

	
	
	
	

	
	
	
	

	
	
	
	

	
	
	
	

	
	
	
	


Signature of the Presiding Officer

